IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 5341 CF 2011
(Arising out of SLP(C) No.1312/2008)

REG ONAL | NSTI TUTE OF PRI NTI NG TECHNCLOGY,

KOLKATA Appel | ant (s)
: VERSUS:
ARUP KUMAR MOCKHERJEE & ORS. Respondent ( s)
ORDER
1. Leave grant ed.
2. W have heard the |earned counsel for the
parties.
3. The appellant has already paid Rs.10, 56, 410/ -

to respondent No.l1l towards the pay and allowances
for the period 1.4.1974 to 31.12.1994. Learned
seni or counsel appearing on behalf of respondent
No.1l submts that respondent no.1 has received that
anount but he has not been paid any pension from
1.1.2007 onwards. This is not disputed by the
counsel for the appellant and they have agreed to

pay. Consequently, we direct the appellant to pay



2
bal ance amount of pension within tw weeks. The
appellant is further directed to regularly pay
nonthly pension to the respondent in accordance wth
| aw.
4. Respondent No.1 has not been paid any anount
which was legitimately due and payable to him for
the last 37 years. The respondent was al so conpell ed
to contest and defend litigation in various courts
for nore than 37 years.
5. On consideration of totality of the facts and
circunstances of this case, we deem it appropriate
to direct the appellant to pay a |unp sum anmount of
Rs.5 lakhs to respondent No.1l towards paynent of
Interest and costs, within two weeks from today. W
are giving this short period for paynent considering
the fact that respondent No.1 is suffering from
advanced stage of cancer and require noney urgently
for his treatnent.
6. Learned senior counsel appearing for the
respondents states that the formalities which are
necessary for getting the pension shall be conpleted

within a week.

7. Thi s appeal IS di sposed of W th t he
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af orenenti oned observati on and direction.

( DEEPAK VERMA)

New Del hi ;
July 11, 2011.



